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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That 'eave be granted to introduce a
Bill to provide for the abolition of the
Legislaiive Council of the State of Bihar
and for matters supplemental, incidental
and consequential thereto.”

Thke morion was adopied.
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CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Amendment of First Schedule)
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. MR. DEPUTY-SPEAKER :
ton s :

“That lcave be granted to introduce

a Bill further to amend the Code of
Civil Procedure, 1908 "

The morion was adopred.

st 19w vt - & fadgw A
F@ME |

The ques-

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Insertivn of new section 8A )
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MR,
moved

“That leave be granted to introduce a
Bill further to amend the Salaries and
Allowances of Members of Parliament
Act, 1954,

DEPUTY-SPEAKER :  Motion

SHRI S. M. BANERJEE (Kanpur):
1 oppose the introduction of this Bill.
Mr. Barupal wants that a Member shall,
on ceasing to be a Member of either
House of Parliament, be entitled to
receive a pension at the rate of three
hundred rupees per mensem. He also

wapts that a Member should be provided
with one [rec non-transferable first class pass
which shall entitle him to travel at any time
by any railway in India upto the maximum
limit of 10,000 KM per year. I am opposing
these concessions on two grounds. Ome
is a moral ground. More than 22 lakhs
of Central Government employees are
clamnuring for interim relief and they are
being denied the same. Then, when Govern-
ment pensioners getting a mere Rs. 20 or
30 as pension made a meagre request to
Shrimati Iodira Geodhi, then Finance
Minister, that the question of enhancement
of their pension be referred to the Pay
Commission, Mr. Sethi's reply was ‘No',
I am really sorry that when the pensioners
are getting only Rs. 20 to '0and when
interim relief in being depied to government
employees this Bill is being brought forward.
I am opposing it
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MR. DEPUTY-SPEAKER : Anv member
can oppose the introduction of any Bill,
There is no bar. He has only to state the
grounds. Shri Barupal has sought leave for
the introduction of the Bill and Shri S. M.
Banerjee has opposed it. At this stage, we
cannot consider the merits or demerits of
the Bill, If I allow one member to spcak,
I will have to allow others also and there
will be a regular discussion. So, I would
request Shri Barupal to reply to the objec-
tions raised by Shri Banerjee.
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MR DEPUTY SPEAKER : He has to
give notice.

SHRI KANWAR LAL GUPTA : Agreed.
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SHRI PILOO MODY (Godhra) :
Members of Parliament are not pensioners,
When they leave it i: because they are
defeated and, therefore, they are not entitled
to any pension.

MR. DEPUTY-SPEAKER : That is
your view. If the hon. Mecmbers do not
want any reply to theit objections, I will put
the motion to the vote.

SHRI KANWAR LAL GUPTA : We do
not want any reply. It should be put to
the vote,

SHRI S, KANDAPPAN (Mettur) : Sir,
as you have rightly pointed out, there cannot
be any constitutional grounds for opposing
this Bill at this particular juncture. But
there are other grounds which are more
vital. Looking at the present political
atmosphere and the image of politicians in
the country, it would be better for Shri
Raghuramaiah to impress upon the member
to withdraw the Bill if better counsel does
not prevail upon him otherwise. 1 would
not like this Bill to be permitted to be
introduced t:day. It will earn a very bad
pame for all of us. It is obnoxious, as Shri
Piloo Mody has pointed out.
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SHRI KANWAR LAL GUPTA : Is he
prepared to withdraw the Bill 7

SHRI S. M. BANERJEE: On a point
of personal explanation. He has cast an
aspersivn on me. T am not going to enter
into apy controversy. You kindly give me
an opportunity. You did not follow Hindi.
What he said was : 48 @1 99T ATET AT
A g | (emaeT)
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MR. DEPUTY-SPEAKER : Kindly
listen to me, 1 am not able to hear you
because you dont’s listen to me. All points
of view have b:en made. The only thing to
be done is to put it to the House and let
the House decide it. Therefore, 1 put it to
the House. What objection is there ?

SHRI1 S. M. BANERIJEE : That is not
my objection. He has cast a personal
aspersion...(/nserruprion)

MR. DEPUTY-SPEAKER : No please,
Division No. 4]

Aga, Shri Ahmed

Amat, Sgri D.
Ankineedu. Shri
Awadesh Chandra Singh, Shri
Azad Shri Bhagwat Jha
Babunath Singh. Shri
Barupal, Sgri P. L.
Baswant, Shri

Besra, Shri §. C
Bhandare, Shri R D.
Chandrika prasad, Shri
Dalbir Sing =, Shrl
Dhuleshwar Meena, Shri
Dixit, Shri G. C.
Gautam, Shri C, D.
Gavit, Shri Tukaram
Goyal, Shri Shri Chand
Gupta, Shri Lakhan Lal
Gurcharan Singh, Shri
Hanumanthalya, Shri K.
Heerji Bhai, Shri
Jadhav. Shri Tulshidas
Ja‘hav, Shri V. N.
Jamna Lal, Shri

Jena, Shri D. D.
Kamble, Shri

Kasture, Shri A. S,
Kesri, Shri Sitaram
Kinder Lal, Shri
Krishna, Shsi M. R.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R,
Lutfal Haque, Sh i
Mahadeva Prasaa, Dr.
Mahajan, Shri Yadav Shivram
Majhi, Shri Mahendra
Misbra, Shri Bibhuti
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I don’t want to listen to anything more. I
put it to the House,
SHRI S.M. BANERJEE: What is

this ? You don’t allow me an opportunity to
give personal explanation.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Salaiies and
Allowances of Members of Parliament Act,
1954

The ques-

IThe Lok Sabha divided.

[15.20 brs.

Mishra, G. S. Shri
Mohammad Ismail, Shri
Murtbhy, Shri B. S.
Naik, Shri G. C.
Pahadia, Shri Jagannath
Parmar, Shri, D. R.
Parthasarathy, Shri P.
Patil, Shri Deorao

Patil Shri 8. D.
Pradhani, Shri K,
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rana, Shri M. B,
Randhir Singh, Shri
Ran, Shri Jaganath
Rao, Shri ¥V, Narasimha
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Kam Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shastri. Shri Sheopujan
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Siddheshwar Prasad, Shri
Singh, Shri J. B.

Sonar, Dr. A. G.
Tarodekar, Shri V. B.
Tiwary, Shii D. N.
Tiwary, Shr1 K. N,
Uikey, Shri M. G.
Venkaiswamy, Shri G.
Yadav, Shri Chandra Jeet
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NOES

Abraham, Shri K. M
Anirudhan, Shri K.

Atam Das, Shri

Baneijee, Shri S. nl.

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Chandra Shekbar Singh, Shri
‘Chauhan, Shri Bharat Singh
Deo, Shri P. K.

Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shri P.

Gupta, Shri Kaowar Lal
Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Joshi, Shii Jagaunath Rao
Kandappan, Shri S.
Kripalani, Shri J. B,
Kuchelar, Shri G.

MR. DEPUTY-StEAKER : The rsult*
of the division is :
Ayes : 76 ; Noes : 37.
1 he motion was adopted.
St qo Are wreqmw : # faugs
sG] ﬁarg |
MR. DEPUTY SPEAKER : Shn

Mrityunjay Prasad—not here. Shri Tenneti

Viswanatham.

JUDGES (INQUIRY) AMENDMENT
BILLT

\Amendment of Sections 3,4 and 6;

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : 1 beg to move that leave
be granted to introduce a Bill 1o amend the
Judges (Inquiry) Act, 1968.

MR DEPUTY SPEAKER : The ques-
tion is :

“'That leave be granted to introduce a

Bill to amend the Judges (Ingquiry) Act,

1968

The mution wa. adopted.

Kundu, Shri S.

Limaye, Shri Madhu
Madhok, Shri Bal Raj
Menon, Shri Vishwanatha
Misra, Shri Janeshwar
Modak, Shri B. K.
Mulla, Shri A, N.

Nair, Shri Vasudevan
Nambiar, Shri

MNayanar, Shri E. K.
Patil Shri N. R,
Ramabadran, Shri T. D.
Sheth, Shri T, M.
Sivasankaran, Shri
Sreedhuran, Shri A,
Suraj Bhan. Shri

Tyagi, Shri Om Prakash

Viswanatham, Shri Tenneti

SHRI TENNETI VISWANATHAM .
introduce the Bill.

15.20 hrs.
CONSTITUTION (AMENDMENT) BILL*

(Omission of article 314)

ot Ay fomd (A7) : & swm
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MR. DEPUTY-SPEAKER :
moved :
“That leave be granted to introduce a
Bill further to amend the Ceastitution of
India.”

Motion

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : Asa matter of
substance I have no objection to the objects
of this Bill mor to its introduction. But
there are certain constitutional and proce-
dural matters which I think it is my duty to
bring before you and the House. [ would
refer to Art. 117 (1) which reads as follows :

“A Bill or amendment making pro_

*The following Members also recorded thelr votes for AYES :

Sarvashri T. Ram end Vidya Dbar Vai;..i.

[ Published in the Gazette of India Extraordinary Part II. Section 2, dated 31-7-10.



